
 

CENTRAL ADMINISTRATIVE TRIBUNAL 

CHANDIGARH BENCH 

… 

ORIGINAL APPLICATION NO.060/00873/2018 

 Chandigarh, this the 17th day of May, 2019 

… 

CORAM: HON’BLE MR. SANJEEV KAUSHIK, MEMBER (J)  

             … 
Ram Paul Garg s/o Late Sh. Deep Chand, aged 58 years (Retired 

Sudt- Grade-II of Police Department UT) and r/o House No. 1513, 
Sector 20-B, Chandigarh – 160020. 

….Applicant  

(Present: Mr. D.R. Sharma, Advocate)  

Versus 

1. Chandigarh Administration through its Home Secretary, UT 

Secretariat, Sector 9, Chandigarh – 160009. 

2. Director General of Police, U.T. Sector 9, Police Head Qtrs, 

Chandigarh – 160009. 

3. Accountant General (A&E), U.T. Chandigarh, Sector 17-E, 

Chandigarh – 1600017. 

…..   Respondents 

(Present: Mr. Mukesh Kaushik, Advocate for Respondents No. 1 

and 2 

Mr. V.K. Sharma, Advocate for Mr. I.S. Sidhu, Advocate for 

Resp. No. 3)  

    ORDER (Oral) 

SANJEEV KAUSHIK, MEMBER (J) 

 

1. Applicant in this O.A. is aggrieved against the order dated 

18.07.2018 (Annexure A-4) whereby the office of Respondent No. 3 

refused to release his retiral dues, by raising an objection that ‘No 

due Certificate in favour of the applicant from the employer is not 

produced.  

2. Today, Mr. Mukesh Kaushik, learned counsel for 

Respondents No. 1 and 2 has produced a copy of ‘No Due 

Certificate, dated 14.05.2019, issued in favour of the applicant, 
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addressed to the Principal Accountant General (A&E) i.e. 

Respondent No. 3. The same is taken on record. On the basis 

thereof, he submitted that since the necessary certificate has been 

sent to Respondent No. 3, the retiral benefits would be released 

soon. 

3. Learned counsel for Respondent No. 3 submitted that the 

matter will be processed now and retiral benefits would be released 

within two weeks. 

4. Applicant, for award of interest on delayed payment, may 

approach the department by filing a representation which shall be 

decided by the respondents in accordance with law. 

5. In view of the above, the O.A. stands disposed of.  No costs.   

 

 

                       (SANJEEV KAUSHIK) 

       MEMBER (J) 

      Dated: 17.05.2019 

‘mw’ 


